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Title Suit (Divorce) No.10/2019. 

IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.), 
LAKHIMPUR, NORTH LAKHIMPUR. 

 
Present: Syed Burhanur Rahman, A.J.S., 
  Addl. District Judge (F.T.C.), 
  Lakhimpur, North Lakhimpur. 
  
 Title Suit (Divorce) No.10/2019. 

 

Smt Jun Haloi, 
W/o Sri Promud Das, 
D/o Lt Jiban Haloi, 
R/o Ward No.8, Chinatolia, 
P.S. North Lakhimpur,  
Dist. Lakhimpur, Assam. 

….......Petitioner. 
-Vs- 
 
Sri Promud Das, 
S/o Sri Baputi Das, 
R/o Gharmora, 
PS. North Lakhimpur. 
Dist. Lakhimpur, Assam. 

.......Respondent. 
 
Advocate for Petitioner             : Mr H. Das. 
Advocate for Respondent          : None.  
 

Date of Hearing                      : 30/05/2022. 

Date of Judgment/Order           : 08/06/2022. 

 
 
    JUDGMENT/ORDER 

1) The petitioner has filed an application under Section 

13 (1) (ia) (ib) of Hindu Marriage Act, 1955, praying 

for dissolution of marriage by a decree of divorce 

between the parties. 



2 

Title Suit (Divorce) No.10/2019. 

2) It is stated by the petitioner inter alia that the 

marriage between the petitioner and the respondent 

was solemnized on 02/04/2008 according to Hindu 

rites and customs and started to live as a husband 

and wife. Out of their wedlock, they have been 

blessed with a female child named Miss Modhusmita 

Das, aged about 5 years. It is stated that the 

respondent used to assault the petitioner mentally 

and physically and he used to abuse her by using 

obscene words on various occasions. The respondent 

also misbehaved with his mother-in-law. The 

petitioner along with her minor child was compelled 

to leave the matrimonial house on 28/05/2013 and 

then again on 12/01/2016 from their rented house 

due to mental and physical torture inflicted upon her. 

Since 12/01/2016 no cohabitation has been taken 

place between themselves. The respondent deserted 

the petitioner. It is also stated that petitioner used to 

tolerate all the tortures expecting the respondent to 

get reformed but went in vain. It is further stated 

that there is no chance of reconciliation between the 

parties and accordingly, the instant petition is filed.  

3) In the present case the respondent appeared before 

the Court after receiving summons/notice and filed 

the written statement denying all the allegations 

leveled against him and stated inter alia that the 

petitioner tried to separate the respondent from his 

family and when she failed became evil minded. The 



3 

Title Suit (Divorce) No.10/2019. 

petitioner engaged herself into quarrel with her 

mother-in-law. She deserted the society of the 

respondent. When he along with his mother and 

some villagers went to bring back the petitioner from 

her parental house, she refused to come back.  

4) On the backdrop of the rival contentions of both 

sides, the following issues are framed:- 

i) Whether there is any cause of action for this suit? 

ii) Whether the suit is maintainable in its present 

form? 

iii) Whether the Respondent Sri Promud Das since 

after the solemnization of his marriage with the 

Petitioner Smt Jun Haloi treated the Petitioner Smt 

Jun Haloi with cruelty? 

iv) Whether the Respondent Sri Promud Das 

deserted his wife the Petitioner Smt Jun Haloi for a 

continuous period of not less than 2 years 

immediately preceding the presentation of this 

petition?  

v) To what relief or reliefs, if any, the parties are 

entitled to? 

 



4 

Title Suit (Divorce) No.10/2019. 

5) The petitioner, in order to fortify her stand, submitted 

evidence on affidavit as P.W.-1, reiterating the stands 

taken in the main petition.  

6) Upon perusal of the record it is revealed that vide 

order dated 14/12/2021, this Court had initiated ex-

parte proceeding against the respondent and 

therefore, the stands taken by the petitioner 

remained unrebutted.  

7) Considering the matter in entirety, this Court is of the 

considered view that there is no impediment in 

granting the decree of divorce. 

8) Consequently, the instant petition for divorce is 

hereby allowed ex-parte. Marriage solemnized 

between the parties namely, Smt Jun Haloi and Sri 

Promud Das is dissolved. 

9) Prepare a decree accordingly within 15 days from 

today.  

10) Disposed of accordingly.  

Given under my hand and seal of this Court on this 

the 8th day of June, 2022.     

       

                                                      ( Syed Burhanur Rahman )     
                                                    Addl. District Judge (F.T.C.),   

  Lakhimpur, North Lakhimpur. 
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Certified that the Judgment is typed 
to my dictation and corrected by me 
and each page bears my signature. 

 
 
 
  ( Syed Burhanur Rahman )    
  Addl. District Judge (F.T.C.), 

 Lakhimpur, North Lakhimpur. 
 

Transcribed and typed by: 

Sri Montu Kherkatary, Stenographer. 


